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srzxy SOFTRAK VENTURE INVESTMENT LIMITED cIN NO : L99999GJ1993PLC020939
soFTRA Regd. Office: 201, Moon Light Shopping Centre, Nr. Maruti Towers, Drive in Road, Memnagar, Ahmedabad- 380052.
REACHING FOR PERFECTION. \Nebsite: www.softrakventure.in | Email : softrakventure@gmail.com | Phone : 9879989680.
STATEMENT OF UNAUDITED FINANCIAL RESULTS FOR THE SECOND QUARTER AND HALF YEAR ENDED ON 30™ SEPTEMBER, 2026 (% in Lacs, Except EPS)
Sr . Quarter Ended Six Months Ended | Year Ended
No Particulars 31.09.2026 | 30.06.2026 | 30.09.2025| 31.09.2026 | 30.06.202630.09.2025
Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | Unaudited
1 | Total Revenue 31.82 22.32 30.02 54.14 42.54 267.44
2 | Net Profit / (Loss) for the period (before Tax, Exceptional and/ or Extraordinary items#) 17.74 7.85 15.02 25.59 18.52 25.68
3 | Net Profit / (Loss) for the period before tax (after Exceptional and/or Extraordinary items#) 17.74 7.85 15.02 25.59 18.52 25.68
4 | Net Profit / (Loss) for the period after tax (after Exceptional and/or Extraordinary items#) 12.74 7.85 12.02 20.59 14.64 15.80
5 | Total Comprehensive Income for the period [Comprising Profit / (Loss) for the period 12.74 7.85 12.02 20.59 14.64 15.80
(after tax) and Other Comprehensive Income (after tax)]
6 | Equity Share Capital 4507.79 4507.79 | 4507.79 4507.79 | 4507.79 | 4507.79
7 | Reserves (excluding Revaluation Reserve) as shown in the Audited Balance Sheet - - - - -
of the previous year.
8 | Earnings Per Share (of T 1/- each) (for continuing and discontinued operations) -
Basic: 0.01 0.00 0.01 0.01 0.03 0.06
Diluted: 0.01 0.00 0.01 0.01 0.03 0.06
Notes: Note: - The above is an extract of the detailed format of Quarterly Financial Results filed with the stock E . E . _FOT
exchanges under Regulation 33 of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The e T Softrak Venture Investment Limited
full format of the Quarter/Annual Financial Results are available on the stock exchange websites at H |.-f'" - S Sd/-
www.bseindia.com and on company’s website: www.softrakventure.in. i :r\"p'_. RAGHVENDRA KULKARNI,
7§ MANAGING DIRECTOR.
Place : Ahmedabad, Date : 31.10.2026 E 4 | DIN : 06970323

. Anand Mahal Road Branch: 50/52, Ganesh Krupa Soc,
o o fem BOI Anand Mahal Road,Adajan, Surat-395009,Ph : 0261-2762899
Bank of India Email : AnandMahalRoad.Surat@bankofindia.bank.in

APPENDIX-IV [See Rule 8(1)] POSSESSION NOTICE (For immovable Property)

Whereas,The undersigned being the Authorised Officer of Bank of India, Anand Mahal Road,
Surat under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exercise of the powers conferred under section 13(12) read with Rule 3 of
the Security Interest (Enforcement) Rules, 2002 issued demand notice dated 28/11/2025 under
section 13(2) of the said Act calling upon the borrower Mr. Guru Ratilal Thakre & Mrs. Ritanjali
Guru Thakre to repay the amount mentioned in the notice being total and hereby call upon you to
discharge in full your liabilities by paying to the Bank sum of ¥ 9,57,495.00 (Rupees Nine Lakhs
Fifty Seven Thousand Four Hundred Ninety Five) (contractual dues up to the date of notice)

CIN- U65922KL2011PLC029231

Corporate Office : Muthoot Homefin (INDIA) Ltd. 19/E, The Ruby, Senapati Bapat
Marg, Tulsi Pipe Road, Near Ruparel College, Dadar West, Mumbai - 400028.
Branch Office: Muthoot Homefin (1) Ltd, 503, Sapphire Business Hub, LP Savani Road,
Nr. Madhuvan Circle Adajan, Surat Gujarat- 395009

APPENDIX-IV-A [See proviso to Rule 8(6)]
PUBLIC NOTICE FOR AUCTION CUM SALE
Pursuant to taking possession of the secured asset mentioned hereunder by the Authorized Officer of Muthoot Homefin
(India) Ltd. under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 for the recovery of amount due from borrower/s, offers are invited by the undersigned in sealed covers for purchase
of immovable property, as described hereunder, which is in the possession, on ‘As Is Where Is Basis’, ‘As Is What Is Basis’
and ‘Whatever Is There Is Basis’, Particulars of which are given below:-

Muthoot Homefin
Muthoot Homefin (India) Ltd.

with further interest thereon @ 7.80% p.a. on home loan compounded with monthly rests and all Sr. Borrower(s)/ Demand Description Reserve Earnest the date of sal tion is liable to be set asid
costs, charges, penal interest and exp. incurred/to be incurred by the bank, within 60 days from the No.| Co-Borrowerfs)/ Notice of the Price Money edateorsale, auctionisliabletobe setaside. ) ) N
#ﬁ?ggﬁpg&%ﬁﬂgﬁme?aid notice. o . Guarantor(s) / Loan Date and Immovable Deposit (EMD) ;gzé:;;h;lrldetalls, contact the Authorised Officer, at the above mentioned Office address Contact Person- Ravi K:
g failed to repay the amount, notice is hereby given to the borrower and the Account No. /Branch|  Amount property (10% of RP) Date: N ber 02. 2026, Pl Raikot Sd/- Authorized Offi Muthoot H fin (India) Limited
ic i i i i i ate: November " , Place: RajKo! - A
public in general that the undersigned has taken Physical Possession of the property described 1. | Dhanraj Nimba | 24-Apr-2026/ | All The Piece & Parcel of Immovable Property Rs. Rs. N\ ) uthorize icer, Muthoot Homefin (India) Limi e/
herein below in exercise of power conferred on him under section 13(4) of the said Act read with patil/ Chatur Rs. 11,98 Bearing Plot No. 417 Admeasuring 61.67 Sq. Yard | 12,72,338/- | 1,27,234/-
Rule 8 of the said Rules on 31-10-2026 ; . iyl = : . . 12, 27,
The borrowers in particular, guarantor and public in general is hereby cautioned not to deal with the mgggipﬁﬁ%a 3E2Ig\//e$1uL2?<ﬁs :Afm? gaiﬂrslﬁg '\7%572(?; P&Qféplﬁl?ggi ’X‘r’]g 2?1/ 417 T Rllmefskh fukl?]e_?s O"te
property and any dealings with the property will be subject to the charge of the Bank of India for an Patil/ 004- Ninety Eight |Residency”, Situate At Revenue Survey No. 100 SWe vela akn Twenty
h A 4 N , i - g eventy Two Seven = =
amount of being ¥ 9,57,495.00 (Rupees Nine Lakhs Fifty Seven Thousand Four Hundred Ninety 00000739/ Surat | Thousand | 101. Block No. 85 Admeasuring He. 3-99-56 50. | Thousand | Thousand Aadhar Hous“‘ Flnance Ltd /\
Five) (contractual dues up to the date of notice) with further interest thereon @ 7.80% p.a. on Three Mts., of Moje Village Jolwa, Ta: Palsana, Dist: Three | Two Hundred g . % o a ar
{;%Tfre'g/fgbceoigﬁc%?r“e”ddggtma nfﬂ%”n‘gl'[y)afye;]‘:maig?uﬁ" costs, charges, penal interest and exp Hundred | surat. North- 416 No. South- 418 No. East- Sai Hundred | Thirty Four Corporate Office: Office Nos. 501 & 503, 5th Floor, Lightbridge, Saki Vihar M Housing Finance Ltd
8 Wi iX : i i . . .
The borrowers' attention is invited to provision of Sub Section (8) of the Section 13 of the Act in omz_ P v Th|g\r/1|5|ght Only. Road, Andheri East, Mumbai Suburban (District) Maharashtra - 400072
respect of time available to redeem the secured asset. . - Offi . i i i P i i
DESCRIPTION OF THE PROPERTY/(s?] 2. [Satyamkumar 24-Apr-2026/ | All The Piece & Parcel of Immovable Property Re. Re. 42.292)- gﬁ:::g;as%?g ?(;TJI)CE No.209 & 210, 2nd Floor, Universal Business Center, Near Madhuvan Circle, L.P. Savani Road, Adajan,
Allthat partand parcel of the immovable property being residential house situated at Plot No. Mavijibhai Rs. 3,61,550/- | Bearing Flat No. 306 On The 3rd Floor 4,22,919/- Rupees . ) ) ) ) ) )
47, (as per KJP Block No. 451/47) admeasuring area 48.07 sq. yrds., i.e 40.19 sq. mrs.. ggtntbarlya/ RuLpiESSThtree édm'\;cltasusrlng 2@.3ﬁ ?Jq. %ts. Blglllt Up\)/vAtrﬁe; 2(64531 Rupees Four| Fourty Two Ankleshwar Branch : Shop B-63,1st Floor, Signature Galleria, B-wing B/S Uma Bhavan, Near Mahavir turning point, OLD
alongwith undivided proportionate share admeasuring 29.92 sq. mirs., in the common road slata\‘/afr?kumar a Onéx ¥ h/?fs. Usﬁdivi%ee:j Suhlal”e ﬁ)n 'I[ﬁ:'Lar?(?%f Rload in a- LakhTIv"ge”tV T\;/rg?-luusr?gged NH-8, Ankleshwar, Dist- Bharuch, Gujarat-393001
rasta, COP of the said society known as “Ramdev Residency” situated at Umrakh, Bardoli Kanthariya/ 004- | Thousand |"Shivam Residency, B-Part", Situate At Revenue Thousand | Ninety T Rajkot Branch: Office number 204 to 208, 2nd Floor, The Imperia, off. Shubhas road, CWS No 14, CS no 3085, Opp: Shashtri
bearing new block no. 451 (old block no. 451 & 452) RS No. 462/4, 462/3, of moje Umrakh, 00402220/ Surat | Five Hundred | Survey No. 361, Block No. 348 Paiki Plot No. 313 Nine '”Snﬁy_w" maidan, Panchnath Plot, Rajkot, Gujarat— 360001
Bardoli-394601-Property owned by Guru Ratilal Thakre & Mrs. Ritanjali Guru Thakre Fifty Only. [To 324, of Moje Village Kamrej, Ta: Kamrej. Dist: Hundred g o ' ) )
g — - Surat. North- A Wing South- C Wing East-Adj Nineteen Morbi Branch: Office No. 401, 4Th Floor, Vakhat Complex, Vasant Plot, Ravapar Road, Opp. Chakiya Hanuman, Morbi -
Date : 31.10.2026| Place :Bardoli Authorized Officer, Bank of India,Anand Mahal Road Branch. Society West-Road Only. 363641 (GJ).
3. | Adarshkumar ) 24-Apr-202€}/ All The Piece & Parcel of Immovable Property Rs. y Rs. 31,050/- Junagadh Branch: Office No.202/A, 202/B,Marigold Complex-3,2nd Floor,College Road, Opp Bahauddin Science College,
Rambabu Dixit/ |Rs.3,28,099/- | Bearing Flat No. 206 On The 2nd Floor 3,10,500/- | Rupees Thirt R.S.No. 265/1, Jungadh, Gujarat-362001
Krishnakanti ~ |Rupees Three | Admeasuring 387.00 Sq. Fts. i.e. 35.97 Sq. Mts. Rupees P One v . No. 265/ .,Ju gad ,qua at-36200 -
Rambabu Dicxit/ | Lakh Twenty | Super Built Up Area, & 278.40 5q. Fts. i.e. 25.86 S0.| Three Lakh | Thousand Jetpur Branch: 1stFloor, Shivam Complex, Junagadh Road, Off. Hero Honda Showroom, Jetpur, Rajkot - 360370 (GJ).
004-00401735/ Eight Mts. Built Up Area, Along With Undivided Share In T Fifty Only. .
FORM G Surat NThotus?\‘ryd Ere lIza’\rpd %f legu'iulnARelszideilgCX_lll;’lSilt;aicg Agtg 0 Thojsr]and ey APPENDIX IV POSSESSION NOTICE (for immovable properiy)
Invitaion For Expression Of Interest er‘n’ly. ne A,04cl, 43,' 43,157, 323-A. 325, 326, & New Block Han'\éfed Whereas, the undersigned being the Authorized Officer of Aadhar Housing Finance Limited (AHFL) under the Securitisation
Mercury Trade Links Limited Engaged In The Business Of Providing Commercial No. 2, In “Sonipark Housing Society-2", Paiki Plot Only. and Recdnstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of powers conferred
Agriculture To Deal In Trading, Export, And Import Such Agricultural Products No. 208, 209 & 210, of Moje Tatithaiya, Ta: : , ’ Y B p )
At Palsana, Dist: Surat. North: Open Plot No. 211, under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, Demand Notice(s) issued by the
624, Solaris Business Hub, Naranpura, Bodakdev i%?tglzoﬁt‘dl\i.opl;;QNS_':}(z)%Z;dEggtl: Internal Road, West: Authorised Officer of the company to the Borrower(s) / Guarantor(s) mentioned herein below to repay the amount mentioned
Ahmadabad City Ahmedabad - 380054 Gujarat. : — inthe notice within 60 days from the date of receipt of the said notice. The borrower having failed to repay the amount, notice
(Under sub-regulation (1) of regmaﬁony%A of the Insolvency andJ Bankruptcy Board of India 4. | Avinash Bhika 24-Apr-2026/ | All The Piece & Parcel of Immovable Property Rs. Rs. 98,640/ is hereby given to the Boryrower(s) / Guarantor(s)pand the public in general that the underSigned has t:keyn possession of the
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) Pawar/ Sunanda | Rs. 8,33,268/- | Bearing Plot No. 64 Admeasuring 53.33 Sq. Yard 9'86'409/‘ Rupees : : ; ) ) Canti ) )
Bhikha Pavar/ | Rupees Eight |i.e. 44.59 Sq. Mts., (As Per K.J.P. Block No. 88/B/ | Rupees Nine| Ninety Eight property described herein below in exercise of powers conferred on him under Sub-Section (4) of the Section 13 of the said
e ém’; o war y Lak#\::é”y Sis?gg‘zaﬁusrwfa?gzzé%c a";flsc-’)'gg /Bs?él'%‘zipNo Lakh Eighty | Thousand Six Act read with Rule 8 of the Security Interest Enforcement rules, 2002. The borrower’s attention is invited to provisions of sub
uﬁ? ;:,ztgeg,ﬁ,p f[apteNEebtor along ’\CAFNR.CL%%ESJA%%;;TE?;‘M;ED 004-0%403721/ Thousand |88 Paiki, {0'1,_102) Admeasuring Hector 5-21-72 | Th O?J';‘an d Fo’t‘;{‘f&:’ly section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets. The borrower in particular and
—— —— - Surat Two Hundred | Sq. Mts., of Moje Village Jolwa, Ta: Palsana, Dist: Four the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject to
Address of the Registered office 624, Solaris Business Hub, Naranpura, Bodakdev Sixty Eight | Surat. North: Adj Plot No.63, South: Plot N0.65, Hundred . ) .
Ahmadabad City Ahmedabad — 380054, Gujarat. Only. East: Internal Road West: Adj Plot Only. the charge of AHFL for an amount as mentioned herein under with interest thereon.
URL of website NA ; ; S Name of the Borrower(s)/ Description of Secured Asset Demand Noti Date of
- — —— 5. [Haripada 30-Mar-26/ |All The Piece & Parcel of Immovable Propert: Rs. Rs. 49,713/- r. emand Notice ale ol
Eeta(;ls of place wrere N(Ijajonty of %4 S;'?,”Z %usw:;ss I-(Ijull)) ﬁarasré%%rgfédakdev Sanarian Biswas/ | Rs. 5,40,034//_ Bearing Flat No. 502 On The 5th Floor perty 4,97,125/- Rupees / No.| Co-Borrower(s) (Name of the Branch) (Immovable Property) Date & Amount | Possession
ixed assets are locate madabad City Ahmedabad — , Gujarat. Bhagabati Rupees Five | Admeasuring 545.56 Sq. Fts. Super Built Up Area, |R E Fourty Ni - .
Installed capacity of main Products / | NA Haripada Lakh Fourty |8 300.06 Sq. Fts. .e. 27.89 Sq. Mts. Built Up Area, | Lakh Ninety |  Thousand 1 | (Loan Code No. 04200001012 | All that piece and parcel of the property bearing, Flat No -
Senvices ggxéa‘lsz{l%(}‘g . TTr:!OtUSgnd f'of&g \;Véth 3-;7(:58- ")\/llt&ﬂgng;]VIdRed %hare |nfThe Seven Seven /Surat Branch) 107, Block No 123, Madhav Complex 1St Floor, Sai Baba
Quantity and value of main products /| Rs. 12,962.71 (in Lakhs) U oy [ Atadhna Lake Town Part-2" Situate At Block No. 3, | |ousand | Hundred Yogesh B Vankhede (Borrower) | Nagar Nr Jivan Raksha Hospital Off Sayan Kim Road,
;erwges s;)ld mILast FI/nanCLa| year #, 5,"6, Za& 9, 10"12'51399'838652' &MNewPBI}I)(;lélNoNa Hundred Only. Manishaben Wankhede Moje-Delad, Sub Dist. Olpad, Dist. Surat, Guijarat-
umber of employees / workmen otally Admeasuring q. Mts., Paiki Plot No. | Twenty Five Co-Borrower 394105. Boundaries: East: Flat No. 108 & Plot No. 62 and
Further details including last available | Details to be sought by email at 760 (As Per Kjp Block No. 3/760 Admeasuring Only. ( : ) . .
i | ) I _ 398.91 Sq. Mts.), of Moje Jolwa, Ta: Palsana, Dist. Hardik K Dhaduk (Guarantor) |63, West: Flat No. 106 & 15 Ft. Road, North: Internal 12-08-2026
inancial Statements (with schedules) | cirp.mercurytradelinks@gmail.com Surat. On The North: Society Had, On The South: A
of two years, lists of creditors, Society Internal Road, On TKe East- Society Had On Road & 20Ft. Road, South: Passage & 20Ft. Road & 29-10-2026
C’?qitf’.'s are availat?le at URL: ' . The West: Society Internal Road 2 | (Loan Code No. 04200002843 /| All that piece and parcel of the property bearing, Flat No. 212.16.464/
Eggg“schﬁ;rzezsso(lg;l(%? appleents gf‘ar'r']se:‘c’ubetrs:é‘gmkgg”rfa””"ctom 6. |Nitinbhai 30-Mar-26/ | Flat No. 205, Admeasuring Area 6243 Sq Mtrs, | Rs.6,88, | Rs. 68,880/- Surat Branch) 108, Block No. 123, Madhav Complex st Floor, SaiBaba [ * 14 T0:40%"
Vet at URL: p-mereury gmail. Eg:?ﬁaﬁil/ ot R; Séi%,sogg/- %ng ;’I)ogar,r\ti;tg\é]llIa})zfefliucl)lgflrgﬁrl\;% g-ra,o Shal Vatika- 802{); E:ﬁfes Rupgesh Sixty Yogesh B Vankhede (Borrower) | Nagar, Nr. Jivan Raksha Hospital, Off Sayan Kim Road,
Last date for receipt of expression of | 17-11-2026 Nitin Pendhare/ | Lakh Eighty |Highway, Bagumara, Palsana, Surat. Boundaries | Eighty Eight Tholtiand Manishaben Wankhede Moje-Delad, SUb_ Dist. Olpad, Dist. Surat, Gujarat-
interest 004-00404747/ | Thousand |As Under: North: Society Road, South: B Wing, ‘Thousand Eight (Co-Borrower) 394105. Boundaries: East: Flat No. 109 & PlotNo. 62 and
Date of issue of provisional list of 27-11-2026 Surat Twenty Only. | East: Society Road, West Society Road E'ghté"n‘fndred Hundred Hardik K Dhaduk (Guarantor) |63, West: Flat No. 107 & 15 Ft. Road, North: Internal Road
prospective resoluton applicants (PRA) V.| Eighty Only. &20Ft, Road, South: Passage & 20 Ft. Road
Last date for submission of objections | 02-12-2026 7. |Shyamdhari 24-Apr-2026/ | All The Piece & Parcel of Immovable Property Rs. Rs. 72,188/- - -
to provisional list Bedibhai Pall/ Rs. 3,43,097/- | Bearing Flat No. 101 On The 1st Floor 7,21,875/- Rupees 3 | (Loan Code No. 17500000101 /| All that piece and parcel of the property bearing, R S No
Date of issue of final list of PRA 12-12-2026 Indravatidevi | Rupees Three | Admeasuring 47.12 Sq. Mts. Built Up Area, Along | Rupees | Seventy Two Ankleshwar Branch) 214, Block No. 214, Shyam Palace, Wing A, Flat No. A- | 10-07-2026
- Shyamdhari Pal/ | Lakh Fourty |With 11.49 Sq. Mts. Undivided Seven Lakh [ Thousand D ) .
Date of issue of IM, EM and request for | 17-12-2026 004-00000661/ Three Share In The Land of "Siddhvinayak Residency”, | Twenty One | One Hundred Parshottambhai Pithva 403, Shyam Palace Wing A 4th Floor Under Ved Nagari & 29-10-2026
[estzlsﬂ?nfplansbto .FP.RASf ST Surat NThciusSand iitugtg /?é Revenue Stér\éesvgl\(l)oHBt/l, /§9/1S, Bl&ctk Thousand EightylEight (Borrower) Canal Rd Vi -Kamrej, Ta - Kamrej Dist -Surat, Gujarat - | z 4 54 506/-
ast date for submission of -01- Inety seven | No. measuring U-65- ector Are >q. Mts., Eight Only. ) f P . . e
resoluton plans only. ZZM Plot No. zztersngrsKj?vl’\tlo' 9?/'3'/3 i Hu:]gdreq Y g!tr;nbenCParghotambhal 394;§5.NBu;q%aéliséEats;.' SRogd‘[, VF\{IesL. B-Type Plot
Process email id to submit Expression | Details to be sought by email at Sayn;ﬁa-f-::&gpad bist:gsluratéll'\l?)rthﬂj:?at 'szgioz Sev%nrh\//Flve ithava (Co-Borrower) 0.99, North: L.0.F, oouth- society Roa
of Interest cirp.mercurytradelinks@gmail.com South: Adj Property East: Passage West: OTS ) 4 | (Loan Code No. 04010001201 /| All that piece and parcel of the property bearing, R.S No.
Details of CD's registration status UDYAM-GJ-01-0327327 3 v - - - Rajkot Branch) 59P1 PlotNo.26. Tn. No.17. Fn No.33P. Bultun Are. 64~ 14-04-2026
as MSME - | Vijaybhai 30-Mar-26/ | Premises of Flat No. 102 Admeasuring 733 Sq. Rs. Rs. 73,300/- | s .20, 1p. No. 1/, Fp No.soF, pAre.
7 girjé/;]nabpﬁ; / Fésa rs)’e%c;’éilg%/t_ gas.,MSturEerBlzliilltltUl:’pAééias-h 4ﬁjlltfsq- Ztlzhgsl-i {4}14'98 7,33,000/- supees Abhishek Nandlal Vyas 85 Sq.Mtr103 1St Floor, Bholenath Tower - B Off, & 31-10-2026
Bharati Manoj Daga Nayanaben Lakh Sixty | Proportionate Undivided Share In Ground Land Serf,‘;ﬁeéskh ?ﬁfé’ey (Borrower) Rajkot - Morbi Highway, 26 Rajkot, Gujarat-360003. | 7 21 37,721/-
Resolution Professional \S/_ié%y#hai / OTh%usagd 4 QdmdeasuringD 10.?6 Sc(lj. lI\J/Itrs.,L”Prgtsh,am di Thirty Three|  Thousand Nandlal Mansukhlal Vyas & Boundaries: East: Flat No.102, West: Plot No.22 to 25,
Mercury Trade Links Limited iddhapura ne Hundred | Residency", Developed Upon Land Situated In Thousand Three Ansuyaben Nandlal Vyas North: FP No.34, South: Plot No.27 & Common Plot
Reg. No.: IBBI/IPA-01/IP-P01963/20-21/13070 004-00000780/ | Eleven Only. |State: Gujarat, District: Kamrej, Sub-District & Only. Hundred . o . :
Date: 02-11-2026 AFA No.: AA1/13070/02/311226/108746 Surat g«’i\r’l;l;ai_lfamzr%'\ﬂme: Kamre] Bearing B:\%k No. only. (Co-Borrowers)
. i i il alkee measuring .| q. rs., | |
Place: Mumbai Valid till: 315t December 2026 Know As Simandhar Nagar Paikee Plot No. A-43, 5 | (Loan Code No. 14800000970 /| All that piece and parcel of the property bearing, Sr. No 20 14-04-2026
R—;l3434444A, fgi%oﬁi'ﬁéﬁsegiﬂﬁﬁgrz"g"fg;'fq" Plot Morbi Branch) P, Plot No 17 P, Section-2, Land Adm. 41-81 Sq. Mtrs, hal
Mtrs., Residential N.A. Land Paikee, Four Late. Dileep Kumar Lionsnagar Opp. Green Palace Apartment Navlakhi Road, & 31-10-2026
Eol{gdariesc?f me \F:\;Opteg\(/jpn TheREaSét /E\)m%r (Represented Through The Rajkot, Gujarat-363641. Boundaries: East: Plot No.17 P | 7 5 gg 2g6/-
—__ . : - North: Sa/avat Residency, On The South: Sajavat Legal Heir) (Borrower) Part No.11, West: Na Road, North: Plot No.17 P Part
Aoz ;.5 u;& dfg: Regional Office, 4th Floor, UTC Building, Residency,: Open Plot Property Pradip Kumar (Co-Borrower) | No.3, South: PlotNo.17 P Privet Property
m b TP T . .
PR R GACUILIEL IR SLRY | 1. The Auction s being held on “AS IS WHERE IS” AND “AS IS WHAT IS” basis . _ 6 | (Loan Code No. 10810000894 /| Al that piece and parcel of the property bearing, R.S.
RO/RECV/2026-27 Date : 19-10-2026 2. The detailed terms and cgndltlons of the auction sale are incorporated in the prescribed tender form, available at the Junagadh Branch) No. 774P1. Sub Plot No. 16.17 Off.. Plot No. 18/P and 09-10-2025
- - 19-10- above mentioned regional office . ) - 19, - .
To, %’ L?tSF DFate of ?H’\?";ESiOthOf Seglea B(;@*/)Oéfd%f ifl\ the PA;%SEQg?d teggeof foafgzgkqn%xvggngt?RaV%b'e Ibgf‘?!avt?]f Dedrgand Imran Mehmud Garana 19/P, Junagadh Jamnagar Highway, Dhoraji, Rajkot, & 31-10-2026
i i i H rartin Favor o uthoot Homeftin (India .alongwi Ison -Dec-. I 2 atRegiona Ice the adaress . PR . .
m:snsgr;ﬁgngggw:ghﬁagﬂ:: k:m::: ((g:rll;?)‘:lr%::ler) mentioned herein above. Tenders that are not filled up completely or tenders received beyond last date will be considered as (Borrower) Gujarat-360410. IBmmda"es' East: Adj. Land of Plot % 15,52,976/-
Add : Plot No. 211, Shree Krishna Sai Residency, Village-Velanja 'A{\\g'ltdtefr}derang Shalfltaﬁc?rdlnglv EF rgJecte% NOIHEE;e;tshzatl)lzkgeg)ild on tgi%l\glg.m t003:00P.M Kausarbanu Imran Garana & | No.19P, West: Adj. Land of Plot No.18P (Sub Plot No.
. el ) - g . Date of Inspection O e lmmovable Propertyison -Dec-. etween H .IVl. 10 03! VL. . H
Tal. Kamrej, Surat-394150. 5. Date of Opening of the Bid/Offer Auction Date for Property is 09-Dec-2026 at the above mentioned Branch Office address at Mehmood Haroon Garana 18), North: Adj. Land of Plot No.19 & 18 Sub Plot No.2
Sub : Demand Notice under Section 13(2) of the Securitization and Reconstruction| | 01:00 PM. by the Authorised Officer. ) ) ) (Co-Borrowers) to4, South: Road
of Financial Assets and Enforcement of Security Interest (SARFAESI) Act, 2002 TO 6.The MHILshall not be responsible for payment of any outstanding statutory notice & Encumbranc_es/taxes arrearsetc.ifany & - -
The Borrower/s d th§|r Resgonﬂble to paythe;um \?]/ould betEat ofthe Sluccfessful auc’g‘or? purchase.;he Inxnﬁlng bllddershould make their own 7 | (Loan Code No. 25510000363 /| All that piece and parcel of the property bearing, Jetpur 22-05-2026
; . independentinquiries regarding the Encumbrances Title of property & also inspect & satisfy themselves. J B h R.S.No. 13P. Plot No.17. Land Adm.62-71 Sa.Mt -00-
Dear Sir/s, 7.The Highest bidder shall be subject to approval of MHIL Ltd. Authorised Officer shall Reserve the right to accept all any of etpur Branch) -0.NO. » Flot No.17, Lan m. q.VIrs.
gflfe undefrs(i:gned rI]OElidmI? thfelpgst of %hieitlzllagager inhis capagit ofthe Authorise(% the gffer/Bid 5o r(e)c/eived witho(u}assighn anl\)/ reason whatsoever. His decision shall be final and binding. X Santosh Nanjibhai Chavada Jetpur- Navagadh, Dis. Rajkot. Boundaries: East: & 31-10-2026
icer of Central Bank of India under the Securitization and Reconstruction o 8. The Borrower(s)/Guarantor(s) are hereby given 30 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002 to pay the sum .
Financial Assets and Enforcement of Security Interest, 2002 (hereinafter called the mentioned as above before the date of Auction failing which the immovable property will be auctioned and balance, if any, (Borrower) . Property of PlotNo.1 7P’ We;t. Property of Plot No. 16P, { 1 ,68,212/-
'SARFAESI Act' forthe sake of brevity) hereby issues this notice to you as follows: will be recfovered with interest and costs. If the Borrower pays the amount due to Muthoot Homefin (India) Ltd, in full, before Devuben Nanjibhai Chavada | North: Property of Dhirubhai Vandana, South: Property
! o the date of sale, auctionis liable to be set aside. -
1.You are aware that ?tyou.r request, you have been granted b-y Cen-tral Bel-nk of India For further details, contact the Authorised Officer, at the above mentioned Office address Contact Person- Amar Patil- (Co-Borrower) of Plot No.17P & Personal Road
éherellnéaftelr called2 Ba;k?,sthhrogglh Lt\shDumhhaI Branch, financial assistance as| | 9737057744 Place : Gujarat Authorised Officer
etailed columns 2 to 3 of Schedule A hereto. . . " C v s y . . ..
2. The said financial assistance was sanctioned, inter alia, against security interest \_Date: November 02, 2026 Place: Surat Sd/- Authorized Officer, Muthoot Homefin (India) Limited / | pate : 02-11-2026 Aadhar Housing Finance Limited

created in favour of Bank by executing, inter alia, security documents in the
manner as detailed/mentioned in Schedule 'B' along with details ofﬁroperty
Description of the property- All that piece and parcel of the immovable
roperg[ hearing Plot No. 211, admeasuring 82.23 Sq yardséAs per KGP Block

0. 223/221, Adm, 68.75 Sq. Mtrs) together with undivided proportionate
share admeasuring 39.27 sq. mtrs. in road & COP in Shree Krishana Sai
Residency, situated on the land bearing Block No. 223 of Village: Velanja, Tal
Kamrej, District: Surat. Owner of property - Mr. Rasikbhai Chhaganbhai
Kamani. Boundaries : East : Plot No. 212, West : Society Boarder, North : Plot
No. 244, South : Society Internal Road.

3. That you did not operate the account and did not repay the dues of bank as per the
terms of sanction and consequently, your account was classified as non
performing asset w.e.f. 18/10/2026 in accordance with the applicable guidelines
1ssued by Reserve Bank of India from time to time. In spite of repeated requests by
Bank, you have failed to repay the dues of bank. o

4. The facility wise details of the amount due from you are mentioned in columns 4
to 9 of Schedule A hereto. The total amount due against you being the sum total of
all the amounts due under various financial facilities, as detailed in columns 4 to
10 of schedule A hereto, comes to Rs. 16,11,463/- lsRupees Sixteen Lakh
Elevan Thousand Four Hundred Sixty Three Only) and you have defaulted in
reﬁayment of the entire said amount.

5. Therefore, you are hereby called upon under Section 13(2) of SARFAESI Act, to
discharge your liabilities in full by Ipayin%_ the entire amount due bein_? Rs.
16,11,463/- (Rupees Sixteen Lakh Elevan Thousand Four Hundred Sixty Three
Only) with further interest at the applicable rate/s of interest mentioned in the
Schedule A from the date of notice 19/10/2026 till the date of full and final
payment along with incidental expenses, charges and costs recoverable from you
astper terms of contract and/or as per law, within 60 days from the date of this
notice.

6. If you fail to repay to the Bank the total dues which you have been called upon to
pay hereinabove, the Bank will exercise all or any of the rights available to it under
the provisions of the SARFAESI Act read with the Rules framed thereunder.

7. You are also put on notice that in terms of Section 13(13), you are legally bound
not to transfer the secured assets detailed in Schedule 'B', by way of sale, or
otherwise, without obtaining prior written consent of the bank.

8. Your attention is also drawn to Section 29 of SARFAESI Act which provides that
any contravention of provisions of this SARFAESI Act amounts to an offence
p[unishable withimprisonment up to one year or fine or both.

9. This notice of demand is issued without prejudice to and shall not be construed as
waiver of any other rights or remedies which the bank has already exercised
and/or may exercise, including any legal action for recovery of the said dues and
alsotfor further demands for the sum that may be found /fall due and payable by
youtous.

10. Your attention is drawn to the provisions of Section 13(8) of the SARFAESI Act,
2002 in respect of time available to you to redeem the secured assets.

Date - 19/10/2026 | Place - Surat Authorised Officer, Central Bank of India

CIN- U65922KL2011PLC029231
Corporate Office : Muthoot Homefin (INDIA) Ltd. 19/E, The Ruby, Senapati Bapat

Muthoot Homefin
Muthoot Homefin (India) Ltd.

Marg, Tulsi Pipe Road, Near Ruparel College, Dadar West, Mumbai - 400028.
Branch Office: Muthoot Homefin (1) Ltd, Shop No 234 -235, 2nd Floor, The City Center,
Nr. Amrapali underbridge , Raiya Road Rajkot , Gujarat- 360007

APPENDIX-IV-A [See proviso to Rule 8(6)]
PUBLIC NOTICE FOR AUCTION CUM SALE

Pursuant to taking possession of the secured asset mentioned hereunder by the Authorized Officer of Muthoot Homefin
(India) Ltd. under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 for the recovery of amount due from borrower/s, offers are invited by the undersigned in sealed covers for purchase
of immovable property, as described hereunder, which is in the possession, on ‘As Is Where Is Basis’, ‘As Is What Is Basis’
and ‘Whatever Is There Is Basis’, Particulars of which are given below:-

Sr. Borrower(s)/ Demand Description Reserve Earnest
No.| Co-Borrower(s)/ Notice of the Price Money
Guarantor(s) / Loan Date and Immovable Deposit (EMD)
Account No. / Branch Amount property (10% of RP)
1. | Vijay Dilipbhai 25-Oct-2025/  |A Residential Tenement No.414 With Land Rs.3,58,263/- | Rs. 35,826/-
Joshi/ Rs.4,27,455/-  |Adm. 41-85 Sq. Mt., Sub- Plot No. 42 To 61 & Rupees Rupees
Sudhaben Rupees Four Lakh [83/40, Area Known As Anand Residency At | Three Lakh | Thirty Five
Dilipbhai Joshi/ Twenty Seven  [Pipalia Pal Revenue Survey No. 37/1 Paiki 3, | Fifty Eight Thousand
005-00500386/ Thousand Four |Tal. Lodhika, Dist. Rajkot, Gujarat. Thousand Eight
Rajkot Hundred Fifty Five |Boundaries of The Property North-tenement | Two Hundred Hundred
Only. No. A-413, Outh- Tenement No. A-415, East- | Sixty Three | Twenty Six
Tenement No. A-382, West-7-50 Mt. Road Only. Only.

1.The Auctionis being held on “AS IS WHERE IS” AND “AS IS WHAT IS” basis

2. The detailed terms and conditions of the auction sale are incorporated in the prescribed tender form, available at the
above mentioned regional office

3. Last Date of Submission of Sealed Bid/Offer in the prescribed tender forms along with EMD payable by way of Demand
Draft in Favor of 'Muthoot Homefin (India) Ltd'. along with KYC is on 08-Dec-2026till 04:00 PM at Regional Office the address
mentioned herein above. Tenders that are not filled up completely or tenders received beyond last date will be considered as
invalid tender and shall accordingly be rejected. No interest shall be paid on the EMD.

4. Date of Inspection of the Immovable Property is on 07-Dec-2026 between 01:00 P.M. to 03:00 P.M.

5. Date of Opening of the Bid/Offer Auction Date for Property is 09-Dec-2026 at the above mentioned Branch Office address at
01:00 PM. by the Authorised Officer.

6. The MHILshall not be responsible for payment of any outstanding statutory notice & Encumbrances / taxes arrears etc. ifany &
their Responsible to pay the sum would be that of the Successful auction purchase. The Intending bidder should make their own
independentinquiries regarding the Encumbrances Title of property & also inspect & satisfy themselves.

7. The Highest bidder shall be subject to approval of MHIL Ltd. Authorised Officer shall Reserve the right to accept all any of
the offer /Bid so received without assign any reason whatsoever. His decision shall be final and binding.

8. The Borrower(s)/Guarantor(s) are hereby given 30 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002 to pay the sum
mentioned as above before the date of Auction failing which the immovable property will be auctioned and balance, if any,
will be recovered with interest and costs. If the Borrower pays the amount due to Muthoot Homefin (India) Ltd, in full, before

o NILA INFRASTRUCTURES LIMITED

(CIN : L45201GJ1930PLC013417)

Phone: +91 79 4003 6817/18 Fax: +91 79 26873922
E-mail: secretarial@nilainfra.com Website: www.nilainfra.com

Registered Office: 1st Floor, Sambhaav House, Opp. Chief Justice’s Bunglow, Bodakdev, Ahmedabad - 380 015.

Scan to view
Financial Resutls

EXTRACTS OF STANDALONE AND CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER AND HALF YEAR ENDED ON 30TH SEPTEMBER, 2026

R in Lakhs)
Standalone Consolidated
Quarter Ended Six Months Ended Previous year Ended Quarter Ended Six Months Ended Previous year Ended
SN | Particulars 30-09-26 30-06-26 30-09-25 30-09-26 30-09-25 31-03-26 30-09-26 30-06-26 30-09-25 30-09-26 30-09-25 31-03-26
(Refer Notes below) Unaudited Unaudited Unaudited Unaudited Unaudited Audited Unaudited Unaudited Unaudited Unaudited Unaudited Audited
1| Total Income from Operations (net) 10,698.68 742043 7,403.59 18,119.11 16,663.26 32,270.66 11,850.76 742043 7,403.59 19,271.19 16,663.26 32,270.66
2| Net Profit | (Loss) for the period (before Tax, Exceptional items 1,153.32 946.45 968.46 2,099.77 1,998.93 3,757.14 1,505.77 1,116.93 874.55 2,622.70 1,833.89 3,386.85
3 | Net Profit | (Loss) for the period before tax (after Exceptional items) 1,153.32 946.45 968.46 2,099.77 1,998.93 3,757.14 1,505.77 1,116.93 874.55 2,622.70 1,833.89 3,386.85
4 | Net Profit | (Loss) for the period after tax (after Exceptional items) 807.42 673.61 701.68 1,481.03 1,444.18 2,699.1 1,084.63 844.09 607.77 1,928.72 1,279.14 2,328.82
5 | Total Comprehensive Income for the period [Comprising Profit | (Loss) for the period 807.42 673.61 701.68 1,481.03 1,444.18 2,682.20 1,084.63 844.09 607.77 1,928.72 1,279.14 2,31.91
(after tax) and Other Comprehensive Income (after tax)]
6 | "Equity Share Capital (Face Value of ¥ 1- per share)" 3,938.89 3,938.89 3,938.89 3,938.89 3,938.89 3,938.89 3,938.89 3,938.89 3,938.89 3,938.89 3,938.89 3,938.89
7 | Reserves and Surplus (Excluding Revaluation Reserve) 16,846.56 14,794.60
8 | Earning per share of T 1/- each (from Continuing and Discontinuing Operations)
Basic (in %) 0.21 0.17 0.18 0.38 0.37 0.69 0.28 0.21 0.15 0.49 0.33 0.59
Diluted (in %) 0.21 0.17 0.18 0.38 0.37 0.69 0.28 0.21 0.15 0.49 0.33 0.59

Place : Ahmedabad
Date : 31 October 2026

By Order of the Board of Directors

Manoj B Vadodaria

Chairman and Managing Director

DIN: 00092053

1 The above is an extract of the detailed format of quarter and year ended Financial Results reviewed by the Audit Committee and approved by the Board of Directors at their respective meetings held on October 31, 2026 and the same is filed with the BSE Limited
and National Stock Exchange of India Limited under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of quarter and year ended Financial Results and Notes thereto are available on the website of
the Stock Exchanges at www.bseindia.com and www.nseindia.com and also on the Company’s website at www.nilainfra.com.

2 The impact on net profit  loss, total comprehensive income or any other relevant financial item(s) due to change(s) in accounting policies shall be disclosed by means of a footnote.

3. #- Exceptional and/or Extraordinary items adjusted in the Statement of Profit and Loss in accordance with Ind-AS Rules | AS Rules, whichever is applicable.




